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aitatster ae fast 

Waa, aeaqy as, ATE 

wore, featar 2 set 2016 

wm. Wh-d-1-44-2015-2-Gha, (03).—Heaués sree sifufan, 1915 (ai 2 GA 1915) Bt at 28 at 

sya (1) we Hea FR ae area fradl & fre 14 eer vee wie at va A cmd gy cat sa foam at 

angen wate w-l-1-10-2071-2-aFa (08), fete 29 ad, 2071 a) aifaftsd Std Ey WT VAN, WIEST, 

Tay =n & fataiaeit so wa 7 edd vals sear fect ora cafa & sari wemes wea A sos ey 

fatifiia faesit afer Care) we ara seg Csiefein) wha wa 13.00 ula aoe cer fafa wad 8. 

2, Fe shea Aeayes usa Tosa wearer TA at aha @ vad eri. 

Heqges  UssTea AA S aM SAMAK, 

arora, feat 2 sat 2016 

B, -1-44-2015-2-W4, (03). ama & afar h ame 248 wavs (3) H sec A, ga fas at 

area srr -1-44-2015-2-a9, (03), fale 2 saat 2016 a sash amare wee & wer S wae 

Tee A We A ATT A AAT SSNS,



6 Fee tera, feat 2 sath 2016 
  

  

Bhopal, the 2nd January 2016 

No, F-B-1-44-2015-2-V (03).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. Il of 1915) and Rule 14 of the Madhya Pradesh Beer and Wine Rules and 

in supersession of this department’s Notification No. F-B-1-10-2011-2-V(08), dated 29th March, 2011, the State, 

Government, hereby, prescribes the Bottling fee at the rate of Rs. 13.00 per bulk litre on Foreign Liquor (beer) 

manufactured for consumption in the State of Madhya Pradesh by manufacturers of National status under franchisee 

or any other system. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Sccy. 

arora, feat 2 seat 2016 

om. WH-at-1-44-2015-2-a, (04). aeee ansent aftr, 1915 Geri 2 GL 1915) at am 28 al 

sua (1) wa weayee fade afew fran, 1996 & Pras 18 & eufsaq (13) er yea wfecat at gam FA ord ET 

am sa faut at after ware (14) at-1-1-05-2-tr4, fer 20 sta, 2005 aT aifire ey a sifaftea 

att EU, WIT UHR, waegre, face nie (fake) & saa a, ara tte era 40.00 ofa yr eter fated 

aed 3. 

  2. we afer Hees tera Fo gaa wafer ee wt athe WT waa eri. 

Heagesl & Tea & a4 A Wa seas, 

vata gare det, srafaa, 

arora, feat 2 wat 2016 

w. St-1-44-2015-2-484, (04). Ina & dfaur & arp 348 weve (3) & se a, ga faa +t 
afirgern spate at-7-44-2015-2-01, (04), fear 2 srat 2016 aa sist arjare Tee & wily FT waegnT 

ware fra sim &. 

Reques & asa HA A AM STeaATR, 
vars Gare diet, staaa. 

Bhopal, the 2nd January 2016 

No. F-B-1-44-2015-2-V (04).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. II of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Foreign 

Liquor Rules, 1996, and in partial supersession of this department's Notification No. (14) B-1-1-05-2-V, dated 

20th April, 2005, the State Government, hereby, prescribes the Import fee on the import of Foreign Liquor (spirit) 

at the rate of Rupees 40/- per proof litre. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy.



years terqa, festa 2 srradi 2016 6 (1) 

sirore, feta 2 Waatt 2016 

  

  

%. We-al-1-44~2015-2-aFe, (05). —Heaye staat sifafrss, 1915 (anal 2 WA 1915) al ee 28 at 

saat (1) wa Teagey facet sfea fran, 1996 & fram ig & satan (13) BRI ved wil al wala Foard EE 
aa sa fast at afer wale (33) st-1-s9-05-2-ara, fest 6 werd, 2006 al aifer wa a afaitsa wee 

a WT Te, UREN, wel ER & fate wo wa A treet cals sen feet srr cela ah seria 

Fem wa A sain ty fatific faeet afer (feafte) we ahr wed Cafefein) vita era 27.00 ofa YH cet 
fafa at 

2. ae after teas tsa A sae varia 2 al atte 4 waa eri. 

Hee th Usage ATA A aa sTeerqEne, 

are, fetter 2 sat 2016 

B. A-1-44-2015-2-G, (05). ana & afar a erpaie 348 a wee (3) & sec 4, ga faum at 

afegat wale at-1-44-2015-2-af, (05), feate 2 set 2016 sr sti sare ee wife S wees 

water fre srt &. 

FEIT UST HAA A AA STeRITaN, 
Tate gare ated, scars. 

Bhopal, the 2nd January 2016 

No. F-B-1-44-2015-2-V (05)—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. If of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Foreign 

Liquor Rules, 1996, and in partial supersession of this department’s Notification No. (33) B-1-89-05-2-V, dated 

6th July, 2006, the State Government, hereby, prescribes, Bottling fee Rs. 27.00 per proof litre on Foreign Liquor 

(spirit) manufactured for consumption in the State of Madhya Pradesh by manufacturers of National status under 

franchisee or any other system. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazelle. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 

arora, fear 2 saat 2016 

. Wh-l-1-44-2015-2-G4, (06). aeayes emaart srfafrrs, 1915 (pHi 2 By 1915) at ar 28 at 

sau (1) sik aeayew faesit afer fram, 1906 & fram is & sofas (13) wa weaves alee am aa fradl 

fay 17 BRI ged wierd al wa A ad eu, am ga fas al afagern wate we at-1-10-2011-2-4i4 (09), 
fei 29 ard, 2011 at afafisa med Eu, Ter Geen, wag, Hee ferme frat dh, we, Wee wee ws ager 
afinfed @, h sera weet 25.00 wie dew cet ara we fafead wat 2. 

2, ae Shree Fees Usa Asam vais eM at aha B yaa eh. 

Weare a UST BATA S AMT AER, 
Tats Har dient, svafaa.



6 (2) Tea wera, feat 2 svat 2076 

wore, feats 2 saat 2016 

  

  

w. B-1-44-2015-2-4F4, (06). ake h dios & appease 348 H we (3) Hh aga 4, ge faa a 

afiga wate at-1-44-2015-2-494, (06), feats 2 waa 2016 a sits sere usqae & wie Ye waaEr 

yeaifsra frat arat &. 

Hees Uae h AA A aa srearqar, 

Bhopal, the 2nd January 2016 

No. F-B-1-44-2015-2-V (06).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. Il of 1915) and sub-rule (13) of Rule 18 of the Madhya Pradesh Foreign 

Liquor Rules, 1996, and Rule 17 of the Madhya Pradesh Beer and Wine Rules, and in supersession of this 

department’s Notification No. F-B-1-10-2011-2-V (09), dated 29th March, 2011, issued in this behalf, the State 

Government, hereby, prescribes the Import fee on the Import of Malt Liquor Including Beer, Ale, Porter, Stout and 

Cider, ai the rate of Rupees 25/- per bulk litre. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 

aoe, feat 2 wratt 2016 

we. Wh-al-1-44-2015-2-414, (07). Teayes staan sifafram, 1915 (arate 2 1915) al aT 28 al 

stat (1) AR Feaes SRR aa aa fran & fran ia ge wed wera at yam a oa ee am ee fam al 
afer wate eH dl-1-28-2014-2-afa (3), feats 3 saad, 2015 a afafted aed SU, HT SER, WaeER, 
warts fafrataeit ser wees wey a fg & yas & fa, was wae & ais ai facet afer (ae) & fer 

™} aaa was tte eae 2.50 ula agen eex fafea wet @. 

2. ae afeern nearer usa F ead yarns GA aw aha SG waa eri. 

Rees usage a A cell Sree, 

Tare Ga det, graf. 

area, feats 2 set 2016 

wm. Sl-1-44-2015-2-4h4, (07). na & faa  epese 348 avs (3) & sq A, ga fawn ai 

sift pai t-1-44-2015-2-af, (07), fete 2 saat 2016 a7 sts emare wea & wre § wee 

watfara frat sat &. 

aeqges h UM & A A Te Sea, 

Taha part ated, scafaa. 

Bhopal, the 2nd January 2016 

No. F-B-1-44-2015-2-V (07).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. II of 1915) and Rule [4 of the Madhya Pradesh Beer and Wine Rules and



Hee Usa, feat 2 sa 2016 6 (3) 
  

in supersession of this department’s Notification No. F-B-1-28-2014-2-V, (03), dated 3rd January, 2015, the State 

Government, hereby, prescribes the Bottling fee of Rs. 2.50 per Bulk litre on Foreign Liquor (Beer) manufactured 

by local Foreign Liquor (Beer) manufacturers of their own brands for purpose to sale in the State of Madhya 

Pradesh. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 

woe, feat 2 wet 2016 

. WH-l-1-44-2015-2-ThS, (08).— Heme staat sfuPrs, 1915 (seni 2 Gy 1915) Hl ure 28 at 

sae (1) sik weaves faeeit afer fram, 1996 & fas ig & sofas (13), ae ved weal wl wi A oma eu 
ced ga fart al after sate Wh St-1-29-2014-2-ahy (2), farts 3 spread, 2015 af aifaftoa wed ee, Ue 

USER, WesR, wit fata ger Hever usg A far a wim & few, ore wes a ate at aa Pita 
fees fen (fate) & fart we staat ae (atefeit) tra wae 3.00 ofa WH alex fatea Het z. 

2. ae Sheer aewe Usa H sah ata eh al akha a wae ert. 

Tea Use A ATM GAA SSA, 
vate Gar alert, scafs. 

woe, feats 2 wrt 2016 

#. Al-1-44-2015-2-014, (08).— ura & dire B® ayes 348 IS (3) B® age 8, ge fam at 
sifeal wate al-1-44-2015-2-a9, (08), feats 2 wet 2016 aT atte aqare Teta ho wfter S wares 
wenlfara ferar arat @. 

Tee A UST A A We Svea, 
Tats Han diet, svete. 

Bhopal, the 2nd January 2016 

No. F-B-1-44-2015-2-V, (08).—In exercise of the powers conferred by sub-section (1) of Section 28 of the 

Madhya Pradesh Excise Act, 1915 (No. II of 1915) and sub-rule (13) of Rules 18 of the Madhya Pradesh Foreign 

Liquor Rules, 1996 and in supersession of this department’s Notification No. F-B-1-29-2014-2-V,(02), dated 

3rd January, 2015, the State Government, hereby, prescribes the bottling fee of Rs. 3.00 per proof litre on Foreign 

Liquor (Spirit) manufactured by local Foreign Liquor (Spirit) manufacturers of their own brands for purpose to 

sale in the State of Madhya Pradesh. 

2. This notification shall come into force from the date of its publication in the Madhya Pradesh Gazette. 

By order and in the name of the Governor of Madhya Pradesh, 

RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 

  

eae , Ureete WRU Te Me APH, eave Br seats Hale Hera, Hore S Aiea Ta warhei—2016.


